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SUPREME COURT OF I NDI A
RECORD OF PROCEEDI NGS
CRI' M NAL APPEAL NQ(s). 1720 OF 2009
BEFORE THE REG STRAR SUNI L THOVAS

RUCH AGARWAL Appel I ant (s)
VERSUS
SHARAD GUPTA & ORS. Respondent ( s)
(Wth appl n(s) for substituted service, stay
Dat e: 09/01/2012 Thi s Appeal was called on for hearing today.
For Appell ant(s)
M. Jitendra Mhan Sharma, Adv.

For Respondent (s)
Ms. Midul a Ray Bharadwaj, Adv.

UPON hearing counsel the Court nade the foll ow ng

ORDER
Ld. counsel for the appellant has not filed proof
of publication in spite of | ast chance gr ant ed.
However, | aminclined to grant four nore weeks tine
subj ect to t he condi tion t hat he files pr oof of

publication and deposits a sumof Rs. 500/- in the
Suprenme Court Legal Services Conmmittee as cost within
four weeks. If the above conditions are not satisfied,
list the matter before the Hon’ bl e Judge in Chanbers
for non-prosecution.
List the matter on 17.02.2012.

(Sunil Thomas)
Regi strar
SB



